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 Mr.  Speaker:  He  cannot  raise  it
 separately  like  this.  [  will  certainly
 consider  it.  There  are  so  many  Call
 Attention  Notices.  Papers  to  be  laid.

 1237 पर  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Econe-":-  Survey

 (डफ  Morarji
 Desai}:  I  ber  to  lay  on  the  Table  a
 copy  of  ‘Economic  Survey’  966-u7.
 {Placed  in  Library,  See  No.  LT-336/
 aT}.
 ANNUAL  RePoRT  or  NATIONAL  Councn.

 Or  EpucaATIonAL  Hestarcn  ano
 TRAINING
 The  Minister  of  Education  (Dr.

 Triguas  Sem):  |  beg  to  lay  on  the
 Table  g  copy  of  thy  Annus  Repor,  of
 the  National  Council  of  Educational
 Research  ang  Truining,  New  Delhi,  for
 the  year  1964.65,  alongwith  the
 Annual  Accounts  and  the  Audit  Re-
 Port  thereon  [Placed  in  Library.  See
 No,  इन- उडा; 61.

 Acnion  TAkEx  ox  AsavRancrs

 1  Suppl  te  ry  Sta’  t  No.  I—
 First  Session,  ‘1967.

 Third  Lok  Sabha

 2,  Suppl  ry  Statement  No.
 T—Sixteenth  Session,  1966.

 3.  Supplementary  Statement  No,
 Vi—Fifteenth  Session,  (1966.

 4.  Supplementary  Statement  No.
 X—Fourteenth  Session  1966.

 5.  Supplementary,  Statement  No.
 XI—Thirteenth  Session,  1965.

 6.  Supplementary  Statement  No,
 XXViI—Seventh  Session  1964.

 {Placed  in  Library.  See  No.  LT-338/
 67).

 Shri  S.  जी.  Banerjee  (Kanpur):  Sir,
 during  the  last  session,  some  assur-
 ances  were  given.  There  was  an
 @ssurance  giver,  absut  certain  irregu-
 larities  committed  by  the  Aminchand
 Pyarelal  tem  in  Kashmir  and  we  we7e
 told  that  some  statement  will  be
 made.  I  would  only  request  the  hon.
 Minister,  through  you,  that  if  the
 assurances  are  jiven.  let  those  assur-
 ances  be  fulAtled

 Mr.  Speaker:  There  i:  the  Assur-
 ances  Committee.  They  are  tooking
 into  it,  I  suppote.

 Reroar  or  FxqQuiny  ON  ACCITENT  aT
 Ming  m  Hassan  Drstvruct

 The  Minister  of  State  in  the  Minis-
 try  of  Labour,  Employment  and  Re-
 habilitatlo,  (Shri  wR  N.  Mishra):  I
 beg  to  lay  on  the  Table  a  copy  of  Re-
 port  of  Enquiry  on  the  fatal  accident
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 {Shri  L.  N.  Mishra)

 NorrricaTioNs  unver  De.uz  Rzrorms
 Act,  Aut  Inpra  Services  Act,  Ere.
 The  Minister  of  State  in  the  Mink-

 try  of  Home  Aairs  (Shri  Vidya
 Charan  Shukla):  I  beg  to  re-lay  on
 the  Table:

 (i)  2  copy  each  of  the  following
 Notifications  under  sub-section  (3)
 of  section,  191  of  the  Delhi  Land
 Reforms  Act,  ‘1964:

 (a)  The  Delhi  Land  Reforms
 (Amendment)  Rules,  ‘1968,
 published  in  Notification  No.
 F.(3)jL.B.0.(66  in  Delhi
 Gazette  dated  the  8th  July,
 ‘1966.

 (by  The  Delhi  Land  Reforms
 (Amendment)  Rules,  9858

 published  in  Notification  No.
 F(4)'L.3.0.'66,  in  Delhi
 Garette  dated  the  8th  July.
 1966.  (Placed  in  Library.

 See  No.  LT-3/67].

 Gil)  A  copy  each  of  the  following
 Notifications  under  sub-section  (3)
 of  section  3  of  the  Al}  India  Ser-
 vices  Act,  1951:

 fa)  The  Indian  Forest  Service
 (Fixation  of  Cadre  Strength)
 Regulations,  p66,  published
 in  Notification  No.  G.S.R.
 I672  in  Gazette  of  India  dated
 the  Bist  October,  1966.

 {b)  The  Indian  Forest  Service
 (Fixation  of  Cadre  Strength)
 Amendment  Regulations,  1966,
 published  in  Notification  No.
 GSR.  ३63  in  Garette  of
 India  dated  the  3lst  Octobor,
 1906.

 Second
 tions,  ‘1986,  published  in  Woti-
 fication  No.  G.S.R.  ए  in
 Gazette  of  India  dated  the  7th
 January,  1967,  [Placed  in
 Library.  See  No,  LT-234/67].

 {e}  The  Indian  Forest  Service
 (Recruitment)  Amendment
 Rules,  1967,  publishag  ip  Noti-
 fication  No.  G.S.R.  387  in
 Gazette  of  India  dated  the
 25th  March,  1967,  [Placed  in
 Library.  See  No.  LT-233/67].

 (१)  G.S.R.  26  publisheg  in  Gazette
 of  India  dated  the  द.  Janu-
 ary,  1967,  making  certain
 amendment  to  Schedule  III  76
 the  Indian  Administrative
 Service  (Pay)  Rules,  1954.

 (gy  GSR.  347  published  =  in
 Gazette  of  India  dateg  the
 श्र)  March,  I  967,  making  cer-
 tain  amendment  to  Schedute
 HI  to  the  Indian  Administra-
 tive  (Pay)  Rules,  ‘1984.

 (bh)  GS.R.  348  published  =  in
 Gazette  of  India  dated  the
 80  March,  1987,  making  cer-
 tain  amendment  to  Schedule
 III  to  the  Indian  Administra.
 tive  Service  (Pay)  Rules,  i954.
 {Placed  in  Library.  See  No.
 Lr-soue7).

 (2)  TI  alag  Iny  on  the  Table:

 (i)  9  copy  each  of  the  follow-
 ing  Notifications  under  sub-
 section  (2)  of  section  3  of  the
 All  India  Services  Act  95!:—

 {a)  GSR.  +22,  published  in

 (Pay)  Rules,  1984.
 (b>)  GSR.  433  published  in

 Gasette  of  India  gated  the  let


